[5 August, 2003] RAJYA SABHA

collect information about some individuals whose net worth according
to Income Tax Department is high; and

(b) how will it benefit the Income Tax Department when it is already
mandatory for such persons to file Income Tax return?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI ANANDRAO VITHOBA ADSUL): (a) and {b) The Income Tax
Department is collecting information under the powers derived from
section 133 (6) of the Income Tax Act 1961 in respect of certain
transaction beyond certain monetary limits. Such information is being
collected to achieve the twin objective of widening the tax base and
preventing tax evasian.

Functioning of offices of registrar of Companies

1691. SHRI S.M. LALJAN BASHA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that various offices of the Registrar of
Companies are showing very little interest in tackling the complaints of
small shareholders and depositors in various companies under their
jurisdiction;

(b) if so, what steps are being taken by Government to energise
such offices;

{c) whether it is also a fact that the office of Registrar in Meerut is
also very slow to react to such complaints;

{d) it so,the details of pending complaints in that area; and

(e) the steps proposed to be taken to activate such offices?

THE MINISTER OF FINANCE (SHRiI JASWANT SINGH): (a) No,
Sir.

(b) The complaints from the investors including complaints of small

shareholders are taken up with the respective companies for redressal
of investors grievances expeditiously.

{c) to (e} There is no office of the Registrar of Companies in Meerut.
Office of the Registrar of Companies situated at Kanpur, having
jurisdiction for the companies registered in the entire State of Uttar
Pradesh, has five complaints pending against 5 companies registered
in Uttar Pradesh as on 31.7.2003.
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